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New Delhi, dated the 13th Septembar, 1994
Lorm

ton'ble Shri NV, Kristna n, Vice Chalrman (A)
Hon ‘088 Sat,Lake hmi Swaminathan, Member(3)

10A4=2653/91 (MA-3086/94)

1,5hr! Gyarsi Ram Al) these were working
2, " Nathe as C/L under Pouy 1 Ateld

. 3¢ * Shai Ran vhick is under AEN-Alwar(Rej,)
4, " Khaniya La) r/o Qutubpur,Rewari (Haryana)
5S¢ " Gyarsi Lal
6. » Goda Ram
7¢ " Gula Ram

8+ " Ghuda Ram
’ 9¢ " Hens Raj
10+ " Unrao
11e " Parkash
& 124" Pershadi
13, " Narain
14, "Mala Regn
- 15, ® Ram Chandsr
16, " @i Raj
17. ® Harben

168, " Bansidhar

19, " Rﬂ Sing‘;
2, " Prithavi

ees Aonlicants

(8y Advocats sh, Ve.esh Sharma,nroxy counse] for ' |
Shi V.P.Shama )

V/s

1 thion of Indie, through the Genl.Menagsr,
b-./ Westem Reilway, Churchgate »Bombay, ﬁ |




L

2o Twe Divisional Rellway Renager, . . | \
Wstemn Railway, Jeipur, ‘

:. The Mtﬁ.ﬁ!ﬂimr. )
\ wsstern Railway, Alwar(Raj,)

N o0 n“pmdﬂ'l“'o

(8y Advocats Shri Romesh Geutam )

2, OM2651/91 (Ma-3085/94)
4, Shri Rohtas ' -

2, Shri Bhagirasth
3. Shri Radu

4, Shri Bhadur | S ~
5. Shri Bhola Ram. '

-
e e i e

6, Shri Sheo Chand
7. Shri Jagan i

I 8, Shri Sri Ram

ST

9, Shri Jai Singh ' -
40+ Shri Ram Swaroop N
All were working as G/L under PW I Ateli,

Distt.f/Garh(Haryans) end R/o Vill,Bharewas,
Distt,Rewari’Har,)

J—

Y1 k)pltcmt. b

(8y Advocats Shri Yogesh Sharma, proxy odunsel
for Shri V,P,Sharmagcounssl for the applicant) ’

v/s

1%‘ Union of India through the Genl.Manager,
Western Reilway, Churghgate, Bombay, ‘A

2, The Dividonal Rsilway Manager,
Western Railway, Jaipur,

S, The Assistant Enginesr, Western Railway,
Alwar(Rejss then)

eos Respondents

(8y Advocate smﬁ Romesh Gautam )

3o PA=2586/91 (a-3084/94 )

1¢ Kalyan Pagshed
2+ Soonda '

3¢ Jai Ram
4, Bodu Ranm
5, Rameshuar

6, Shedu

0e3
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% Shri Bhagusna \b
8. Shxd Rem Chander

9. Shri Ngrain

10. Shri Bajrengas

11, Shri Lexman

12. shri BridhaA

13, Shri Giga

14,  Shri Benweri Lal

All werc residing at C=7,Hires Park, Najafgarh,
New Delhi=43 '

eee PApplicents

(By Advocete Shri Yogesh Sharma, proxy counsel
for Shri V.P.Sharma,counscl for the applicant )

V/s

1. Union of Indie through the Genl.Manager,
Western Railway, Churchgate,Bombay,

2, The Divisional Railway Manager,
western Railway, Jaipur,

3. The Asstt,Enginecr, western Railuay,
Atwar{Rajasthan)

oss Respondenti:

(By Advocate Shri Romesh Gautam )

JUDGMEN T(ORAL)

L-"bn'ble Shri N,V.Krishnan, Vice Chairman(A) _7

These OAs are being disposed of by this common order
with the consent of the parties, When the matter came up today, 1 orn:d

counsel for the parties agreed that these DAs can be dispose of on

the basis of the order in the 0.A. No,2441/91 decidos ¢n 25,5

LU..).1 B e

Accordingly, these 0As arc being disposed of,

2. The gricvance of the applicants arc similsr, Thoy hod

been engaged as casusl labourers by the Relluzy: fer com :i:

e

Thercafter the Railuzys discontinued the engasinont, The anrlic;

have prayed that Railways should be directed tu consider the

e it 5 e OO
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®pplicents for regularisation of their. services in preference to |

the junior and that they should be further directed to engage

the applicants in profarance to juniors in cage of need for

such éngagemant hag arise before rogularisation,

3 A similar matter Net Ram and Ors/V/s Genl.Manager(yR)

(0A No.2441/91) was decideg On 26-5-94 with certain directions °

to the respondents, In viey of the submissions made today all these,

0As are disposed of in a similar menner,

4, Accordingly, these 034 ars di;pnsed of with a direction to .
the respondents to include the names of the applicant in the Live )f
Casual Labour Register, if they are eligible for such inclusion iq tarms

of the circylar N0e220E/190-XIX~A/RIV dated 2848437 of the Generag

Manager, Northern Railuay ( referred to in Net Ram's judgement)
end give engagemant to the applicants as Casual labourers {f and

vhen the need arises, iJaccordane with their seniority in that
Register, It is made clear that in order to enable the respondents

to take sych actinn, the applicants to submit&eSprasentatinns.to

L 4

the compstent’ authority within one month from the date of Teceipt

: v
of this order alonguith proof relating to the claim that they are
entitled to be included in the Live Casusl Labour Register and in
Case such representations gre received, the respondents are directed

further

to dispose them of in accordance with law within a/pe-ried

of three months thereafter under intimation to the applicants,

Qg;/
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S. MAs have been filed for disposal of these Qas

on the basis of Net-Ramé Case, In vigw of our above

order these Mas Stand disposed of ,

6.
OA No.,

The original of this order shall pe kept in
2653/91 and copies be kept ip other Oas,

7. The respondents! counsel is entitled tofee in

each ase Separately,

|
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by /e
(Lakshmi Swaminathéﬁj/l

(N.v. Krishnan)

Member ( y) Vice Chairman(~)

sk

—— e 1

Vi

TANEs b R o, -t A B






